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[IF,T. ~- ~-20031/1/2007~.~--TI m.11] 

~~~. ~um 

MINISTRY OF LABOUR AND EMPLOYMENT 

NOTIFICATION 

New Delhi, the 29th May. 2015 

S.O. 1433(El.-ln exercise of the powers conferred by clause (a) of sub-sect ion (3) of Section 17 of the 
Employees· Provident Furn.ls and Miscellaneous Provision Act, 1952 (19 of 1952) :mu in supe rsession of the 
Notification of the Government of India, Ministry of Labour No. S.O. 2126 dated the 9th July, 2003 the Central 
Gowmment hereby clirccb that every employer in rdation to an establishment l!Xempted under clausl! (a) or clause (b) 
of sub-section (i) of Section 17 of the saiu Act or in relation to any employee or class of employee exempted under 
paragraph 27. or as the case may be. paragraph (27 A) of the Employees· Provident Fund Scheme. 1952 shall transfer the 
monthly provident fund contribution in respect of the establishment or. as the case may be of the employee or class of 
employees within fifteen days of the dose of the month to the Board of Trustee duly constituted in respect uf that 
establi shment and that the said Board of Trustee shall invest every month with in a period of two weeks from the date of 
receipt of the said contributions from the employee. the provident fund accumulations in respect of the establishment or 
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as the case may be, of the employee. or class of employee that is to say. the contributions and interest as reduced by any 
obligatory outgoings in accordance with the following pattern. namely:-

Category 
Nu. 

(i) 

(ii) 

Category/Sub-Category 

Government Securities and Related investments 

(a) Government securitie~. 

(b) Other securities (as defined in Section 2 (h) of the Securities Contrni.:t (Regulntions) Act. 1956) 
the principal whereof and interest whereon is fully am.I unconditiona lly guaranteed by the Central 
Government or any State Government 

The portfolio invested under this sub-category of securities shall not be in excess of I 0% of the 
total portfolio of the fund. 

(c) unit, of mutual fund, ,t:t up as dedicated fund, for investment in Government ,.:curitit:s and 
rt:gulated by tht: Securities and Exchange Board of India: 

Provided that the portfolio invested in such mutual funds shall not be more than 5'k of the total 
portfolio of the fund at any point in time and fre,h investments made in them shall not exceed 5% 
of the accretions invested in the year 

Debt instruments and Related Investments 

(a) Listed (or proposed to be listed in case of fresh issue) debt securitie~ issued by bodies 
corporate, including banh and public tinancial im,titutions ('Public Financial fnstitutes') as 
defined under Section 2 of the Companies Act, 2013). which have a minimum residual maturity 
period of three years from the date of investment. 

(b) Basel rn Tier-I bonds issued by scheduled commen.:ial 1:,anks under RBI Guideline5. 

Provided that in case of initial offering of the bonds the investment shall be made only in such 
Tier-I honds which are either listed or are proposed lo be listed. 

Provided further that investment shall be made in such bonds of a scheduled bank from the 
secondary market or from subsequent placement only if the existing: Tier-I bonds are listed and 
regularly traded 

Total portfolio invested in this sub-i.:ategory, at any time, shall not be more than 2% of the total 
portfolio of the fund. 

No investment in this sub-category in initial offerings shall exceed 20% of the initial offering and 
further. th.: aggregate value of such bonds held by the fund shall not exceed 20% of such bonds 
issued till that point in time by that Bank. 

(c) Rupee Bonds having an outstanding maturity of at least 3 year, issued by institutions of the 
International Bank for Rcconstrnction and Development. International Finance Corporation and 
the Asian Development Bank. 

ld) Term Deposit Receipt, of not le,, than one year duration issued by scht:duled cumn1<:rcial 
banks. whirh satisfy the following conditions on the basis of the published annual report(s) for the 
nmM recent years. as required to haw been publi~hed by then under the law: 

i. Have declared profit in immediately three preceding financial years; 

u. H.ivt: maintained a minimum Capital tu Risk Weightt:d Assets Ratio of 9% or as 
mand.!ted by prevailing RBI norm~. whichever is higher: 

iii. Have net non-performing as,ets of not more than 4% of the net advances: 

iv. Have minimum net worth of not less than R~.200 crore. 

(e) Units of Debt mutual Funds regulated by Securities and Exchange Board of India 

Provided that frt:sh inve,tment in Debt mutual Funds shall not be more than 5% of the accretions 
invested in the year and the portfolio invested in them shall not exceed 5% of the total portfolio of 
the fund at any point in time. 

(f) The following infra,tructure related debt instruments: 

(i) Listed (or proposed to be listt:d in case of fresh issue) debt securities issued by body corporate 
engaged mainly in the busines, of development or operation of infrastmcture or 
construction/finance of low coast housing. 

Further this category ,hall also include securitie, issue::d by Indian Railways or any of the 
body corporate in which it has majority shareholding. 

Percentage 
amount to be 
invested 

M inimum 
45% and Up 
to 50% 

Minimum 
35% and Up 
to45% 
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( iii ) 

( iv) 

Thi, category \ hall al,o inc lude ,ccuritie, is,ucd by any Authority of th.: Government which 
1s not a body corporate amt ha, been formed solely with the purpo~e of promoting 
development of i nfrnstructun::. 

It is further clarified that any stmctural oblig,1tion undertaken or lette r of comfort i,sued by the 
Central Government. a State Government. Department of Railways or any Amhority of 
Government, for any security issued by a body corporate engaged in the busine~~ of 
infrastnacture, which notwithstanding the h:rms in kller of comfort uf the obligation 
undertaken. fail~ to enable its inclu~ion as s1:curity converged under category (i) (b) above, 
shall be treated as an eligible security under thi s sub-category. 

(ii) lnfrastmcture and affordable housing Bonds issue<l by any scheduled commercial bank, which 
meets the conditions specified in category (ii) (d) above 

(iii) Li,te<l (or proposetl to be li,ted in case of frt:,h issut:) securities or units issued hy 
Infrastructure deht funds operating as a Non- Banking Financial Company regulated by 
Reserve Bank of India. 

(iv) Liste<l (or P roposed to be lbted in case of fresh issue) units i,sued by infrnstrncture Debt 
Fumh operati ng as a Mutual Fund regulated by Reserve Bank of India 

It is clarifie<l that, barring exceptions mentioned above, for the purpose of this , uh-category (I), a 
sector , hall be treated .is part of infrastructure as per Government of India's h,1r111onize<l maslt:r-list 
of infr;,istructmc sub-sector,. 

Provided that the investment under ~ub-cotegories (o). (b) and (f) (i) to (iv) of thi , category No. (ii) 
,hall be mad.: only in ,uch securitie, which huv.: minimum AA rnting or equivalent in the 
applic,1ble rnting scule from at least two credit rating agencies registered with Securities and 
Exchange Board of India (Credit Rating Ag~ncy) Regulation. 1999. Provided further that in case 
of sub category (t) (i ii) the rating shall relate to the Non-Banking Finam:ial company an<l for the 
sub category ( t) (iv) the rating shall relate to the investment in eligible securiues rate<l above 
invest me nt grade of the scheme of the fund. 

Provided fut1hcr that if the securitieslt:ntit ies hav1: been rah:d more than two rating agencies the 
two lowest of all the ratings ~hall be considen.:d. 

Provided further that inve~tment under this category requiring a minimum AA rnting. As specified 
above. ,hall be permissible in securitie, h.wing inve,tme nt grade rati ng be low AA in t·ase the ri sk 
of default for such securities is fully covered with Credit Default Swaps (CDSs) issued un<lcr 
Guide lines of the Reserve Bank of India and purchased along with the underlying securities. 
Purchase amount uf such swaps shall bt: considered to be investment m.1de under this category. 

For sub-category (c), a single rating of AA or above by a domestic or international rating agency 
will be acceptable. 

It is clarified that debt securities covered under c.1tegory (i) (b) above are excluded from th is 
category (ii). 

Short-term Debt Instruments and Related Investments 

(a) Money market instruments 

Provided that investme nt in commercial papt:r issued by body corporate shall be made only in such 
instrnmcnts which have minimum rating of Al+ by at least two credit rating: agencies registered 
with Sccuritic~ and Exchange Board of ln<lia. 

Provided further that if commercial paper has been rated by more than two rating agencies. the two 
lowest of the ratings shall be considered. 

Provided further that investment in this sub-category in Cc:rtilicates of Deposit of up tonne yt'ar 
duration issued by scht'duled commercial Banks. will require the hank to satisfy all conditions 
mentioned in category (ii) (d) above. 

(b) Unit, of liquid mutual fund, regulated by Securities and Exchange Board of India. 

(c) Term Deposit Receipts of up to one year duration issues by such scheduled commercial banks 
which satisfy ;111 cunditions mentioned in category (ii) (d) ;1bovc. 

E q uities and Related Investments 

(a) Shares of hody corporate listed on Bombay Stock Exchange (BSE) or Natiunal Stock 
Exchange (NSE). which have; 

(i) Market capitalii.ation of not less than Rs. 5lKJO crorc as on the date of investment; and 

(ii) Derivatives with the shares as underlying traded in e ither of the two stock exchanges. 

(b) Unit~ of mutual lund~ re2ulate<l by SEBI. which have minimum 65% of their investment in 

7 

Up to 5% 

Minimum 5% 
and upto IS% 
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\harc~ of bo<ly corporalt: li\led on BSE or NSE. 

Provided that the aggregate portfolio invested in such mutual funds , hall not be in excess of 5% of 
the total portfolio of the fund at any point in time and the fre~h investment in such mutual funds 
shall not be in excess of 5% of the fresh accretions invested in the year. 

(c) Exchanged Traded Funds (ETF~J/lndex Funds regulated by Securities and Exchange Board of 
India that replicate the portfolio of either BSE Sen,ex Index or NSE Nifty 50 Indt'X 

(d) ETFs i,sued by SEBI regulated mutual funds constructed specificall y for di,investmcnt of 
shareholding of the Government of India in body corporates. 

(e) Exchange traded derivatives regulated by Securities and Exchange Board of India having the 
underlying of any permissible listed stod, or any of the permissible indices, with the sole purpose 
of hedging. 

Provided that the portfolio invested in derivatives in terms of contract value shall not tie in excess 
of 5'k of the tot:il portfolio invested in sub-categories (a) to (d) above. 

(v) Asset Backed, Trust Structured and Miscellaneous Investments Up to5 % 

fa) Commercial mortgage based Securitie, or Residential mortgage b.L~ed securities. 

(b) Units of sccurities issued by the Real Est~lte Investment Trnsts regulated by Securities and 
Exchange Board of India. 

(c) As~et Backed Securities regulated by Securities and Exchange Board of India 

(d) units of lnfrastrucllln: Investment Trusts regulated by Securitie~ and Exchange Bo.ird of India. 

Proviucd that 111vcstment under this category No. (v) shall only be in listed instruments or fresh 
issues that arc proposed to be listed. 

Providcd further that investment under this category shall be made only in such securities which 
have minimum AA or equivalent rating in the applicable rating scale from at least two credit rating 
agencies registered by Securities and Exchange Board of India under Securities and Exchange 
Board of India (Credit Rating Agency) Regulation. 1999. Provided further that in case of sub 
categories (b) and (d) the ratings shall relate to the rating of the sponsor entity noaling tht: trnst. 

Provided further that if the securities/entities have been rated by more than two rating agencies, the 
two lowest of the rating shall be considered. 

2. Fn..::,h accretion:, tu the fund will be invel.ted in the permissible categories specified in this investment pattern in 
a manner consistent with the above specified maximum pe rmissible percentage amounts to be investe<l in each s uch 
investment category. while also complying with such other restrictions as maJe applicable for various s ub-categories of 
the permissible investments. 

3. Fresh accretions to the funds shall be the sum of un-invested funds frnm the past, receipts like contributions to 
the fund:, , di viJeml/intercst/commission, maturity amounts of earlier investments etc., as reduced by obligatory outgo 
during the financial year. 

4. Proceed~ arising out of exerci~e of put option, tenure or asset switch or trade of any asset before maturity can be 
invested in any of the permis, ible categories described above in such a manner that at any given point of time the 
percentage of assets under that category should not exceed the maximum limit prescribed for that category and also 
should not exceed the maximum limit prescribed for the sub-categories. if an y. However, asset switch because of any 
RBI mandated Government deht switch would not be covered under these restrictions. 

5. Turn over ratio (the value of securitie, traded in the year/average value of the portfolio at the beginning of the 
year anJ at the en<l of the year) should not exceed two. 

6. If for any of the instruments mentiom:d abovc the rating falls below the:: minimum permissible investment grade 
prescribed for investment in that instrument when it was purchased. as confirmed by one credit rating agency, the option 
of exit shall be consiJere<l and exercised. as appropriate . in a manner that is in the best interest of the subscribers. 

7. On these guidelines coming into dfect, the above prescribed investment pattern shall bt achieved s~parately for 
~uch ~uccessive financial year through finely and appropriate planning. 

8. The investment of funds should be at arm's length, keeping so lely the benefit of the beneficiaries in mind. For 
instance. investment (.tggregated across such companies/organizations described herein) beyond 5% of the fresh 
accretions in a financial year will not he made in the securities of a company/organization or in the securi ties of a 
company/organization in which such a company/organization holds over IO% of the securities issued, by a fun<l created 
for the benefit of the employees of the first company/organization, and the total volume of such investments will not 
exceed 5% of the total portfolio of the fund at any time. The prescribed process of due diligence must be strictly 
followed in such cases and tt>c securities in question must be permissible investments under these guidelines. 
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9. 1. The prudent investment of the Funds of a trust/fund within the prescribed pattern is the fiduciary 
responsibility of the Trustees and needs to be exercised with appropriate due diligence. The Trustees 
would accordingly be responsible for investment decisions taken to invest the funds. 

11. The trnstees will take suitable steps to control and optimize the cost of management of the fund. 

111. The trust will ensure that the process of investment is accountable and transparent. 

iv. It will be ensured that due diligence is carried out to assess risks associated with any particular asset 
before investment is made by the fund in that particular asset and also during the period over which it is held by 
the fund. The requirement of ratings as mandated in this notification merely intends lo limit the risk associated 
with investments at a broad and general level. Accordingly, it should not be construed in any manner as an 
endorsement for investment in any asset satisfying the minimum prescribed rating or a substitute for the due 
diligence prescribed for being carried out by the fund/trust. 

v. The trust/fund should adopt and implement prudent guidelines to prevent concentration of investment in 
any one company. corporate group or sector. 

I 0. ff the funu has engaged services of professional fund/asset managers for management of its assets, payment to 
whom is being made on the basis of the value of each transac.tion, the value of funds invested by them in any mutual 
fund~ mentioneu in any of the categories or ET.Fs or Index Funds shall be reduced before computing the payment due to 
them in order to avoid double incidents of costs. Due caution will be exercised to ensure that the same investment are 
not churned with a viewlo t:nhancing the ti:e payabk. In thi~ regard. commissions for inwstmenb in Category (iii) 
instruments will be carefully regulated. in particular. 
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